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I. the Chairman of the Committee on Pri"att' Memben' Bills and Resolutions. ha"ing 
been authorised bl the Committee. present on their ~half this their Nineteenth Report. 

2. The Committee met on the I~th February. 1968. for-
(I) CI;wification and allocation of time for di5('uS6ion of the following BiII5:-

(I) The Indian Penal Code (Amendm~t) Bill. 1967 (Omissiml of JUI"'m :\12) 
by Shri Illder J. Malhotra. 

(2) The Salaries and Allowances 01 Mem~f5 of Piuliamcnt (Amendmf'lll) Bill. 
1967 (Amendment Of $echon.f ~. 6 ,.'c.) b}' Shri Panna Lal Barul);!!. 

(II) Examination of the following Constitution (Amf'llthnt'l1l) Bills umlt'r Rule 
29-t (I) (a) of the Rules of Proc:edure:-

• (I) The Constitution (Amendment) Bill. 1968 (.fillbslilulio" 0/ art/cI,. ~H ami 
amt"dmer/l 0/ artic'lts ~44 ric) by Shri ua,mo de Sequeira. 

• (2) The Constitution (Amendment) Bill. HHiH (A m,."dmntt (1/ nrlic/,..t 85 a"d 
174) by Shri Madhu Limaye. 

• (~) Thf' Constitution (Amendment) Bill. 1968 (Ame"dme"t (Jf arljclt'.f 74 11",1 

163) by Smi Madhu Umaye. 
• (4) The Conltitution (Amendment) Bill. 1968 (AmtruJ",ent of article 54) by 

Shri llabi Ilay. 

Classification and .4110(:81;0" of lime In Bills 

3. The M(''11lben concernc:d had heen invited to prC:5e1ll h~'ore lhe C()mmitt~ tht~ir 
"iews on their BiIl5, The~' did not allend the silting. 

4. After considering all alpectl of the Bills. the Committee placed both the Bills ill 
category 'B' and recommended allocation of time to them ali indiuted ~I()w:-

(I) The Indian Penal Code (Amendment) Bill. 1967 (Omiui(", of I t hours. 
seclion ~12) by Shri Imler J. Malhotrd. 

(2) Thr Salaries and Allowances of Mem~n of Parliiamt'l1I (Amend· 
ment, Bill, 1967 (Amrndmrnl nf .ftclim/f :J, 6, t'lc.) bv Shri 
Panna Lal Barupal. 

EX4miruJ,ion of Ihe Ccru'ilulion (Amend"''"t) Bills 

5. The Memben who had giVf'n notices of the Bills and reprellenlatives o( the-
MinUtries concerned with the Bills hat! been invited to be present at the ,ill in", None 
of the members concerned attended the liuing. The representatives of the Milli~trie<i of 
Law and Home Allain were ~t. 

6. TIle Committee considered the Bills and arrived at the following findingl a~ a 
result of their examination of the Bills:-

Findings of ,I.e Commiltr,. 

(I) The Constitution (Amendment) Bill. 1968 (Substitution of nrlirl,. ~ I~ mut 
amendmf!1l1 of articles 544 etc.) by Shri Erasmo de Sequeira. 

TIle Bill IOIJIbt to sublt;tUle new anicle for ankle 543 of the Constitution 10 ali UI> 

provide that the 08iciallCript of aU the Indian language.. .hall be the Roman script. It 
also sought to omit the Eighth Schedule from the ConllitutimJ. 

·Circulated to Members separately (Bill NOI. I. 5, 6 and ~ of 1968). 
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After COPIidering all aspects of the mauer, the Committee ~ that the 
Member might be permiw:cl to more for leave to int.roduce the Bill. 

(2) ~ Constitution (Amendment) Bill, 1968 (Amendment of articks 85 lind 174) 
by Sbrj Madbu Limaye. 

The Bill lOught to amend artidCI 85 and 174 of th~ Constitution with a view to 
reduce the interval between summoning of any two lellions ~ither of Parliament or of 
the State Legillatura from six months to three months. 

After conaid~ing all upectl of the mall~, th~ Committee recommended that the 
Member might he permitted to mov~ for lea~ to introduce the Bill. 

(5) The Constitution (Amendment) Bill, 1968 (Am~ndmt!n' 01 articl~$ 74 and 
16!J) by Shri Madhu Limaye. 

The Bill loOught to amlnd anide. 74 and 16!! of the Conatitution 50 that the strength 
of the Councils of Minilten at the Centre and the States lhall not exceed one·twelfth of 
the elected members of the HOUR of the People or of the Legislative A5SC11lbl~', a~ the 
calC may be. 

AfLer c:onlidcring aU aspectl of the maller, the Conunitlee recommended that the 
Member might be permitted to move (or l~a\·e to introduce the Bill. -(4) The Conatilution (Amendment) Bill, 1968 (Am,.ndm~n/ of artiell' 54) by Shri 

Rabi Ray. 

111e Bill lought to amend article 54 of the Constitution 10 as to enable the elected 
memben or the AuemhJies of the Union territories to vote in the election of thc 
President. 

Aher rolllidering all upeCtl of the matter, the Committee recommended that the 
Memher might be permitted to move for leave to introduce the Bill. 

Recommendations 

7. The Committee recommend that-

(i) the (licegorisation and allocation bf, time to Bills, as shown in paragraph ·1 above, 
be agreed to by the HOUR; and 

(ii) Sarv:uhri [raamo de Sequeira, Madhu Limaye and Rabi Ray be pemlittt:t\ tl) 
mm'c (or lea\'e to introduce tbeir Constitution (Amendment) Bills. 

NEW Dt:uu; 

"'~bnUJ"'" \!S, 1968. 
Mngha 14:IRR~.(Soho). 
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